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T3, 3350(3).— T, . TEUSE T ThioT Fiegerd Treae fofies, 7 T s &
TTH TMETHRTETE, ST @edr, ageia sedt, # afiseder Ffaat & o e srfds W (vasse) i
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o, faere sfdsw sier srfarfaera, 2005 F amT 4 i IT-em=T (1) g To<T aipat FT T3
T gU ST AL Sfere ST srtarfaae, 2006 & fHa 8 SAqHYT | g HHhIY, TAgT 3 &1 & 10.117
SFCAL & A= AT T2 ATt § (U TT qeqor SEATsH & &A1 Al ATa=d FeadT g, AT~

LI
#. . T T ATH e HET (AR (THE H) | SFABA (FHATHA)
TIRTHTENT, STewT, |, HisT 255 () 14.772 5.9780
2. (g =TaT F97-166/87) 258 (M) 2171 0.8785
3. 320/509 (T 8.057 3.2605
kal 25.00 10.117

A o1, fororw i soer srfarfRa, 2005 (2005 &7 28) it =T 13 &t IT-eM=T (1) T T&<
ATT<RIT T TART FXd §U, Fieg AT, TAZIT Sh ATSHIT 6T g7 14 F TIISATS ITIh 90T sArferan

ST o forw ue |fafa, S e afffa w27 ST, Tied St 8, e sfeqe o gae7 Fear 8,
FTq-

N

1. [ere sifeie S =1 farehrer s FETH, A

2. (Rt sruar Su-af=e, AT Fa, aiorsy Ud ST §A1a, ariorey A mr 97 [Feey,qe=
SEERT AT TSTHRT T AAT q1=E, AT qLRE | FH Tgl g T
3. [FErere Tt ST o7 -9 &ETTahe @ arel &= 93 faaer A BETzRercH
REIBESED

4. [EEre ST ST 9% -ARI SATTEERR 1@ aTe HIAT-8[eF h AT Fea i BETzRercH
STATE QLo ATH STTAT IAHRT ATTHAT ST T Hh S o FH qg! g T

5. [Erere st ST 9% S-9TR{E SaTfEa Y@ aTel SaEe S<h ST2aT SH] GELZRe e
TR SRt < S S<h | HF qgl g[T
6. [Faerr (STET), B Jamera, ST 9T, 9 9T B2 R ET

7. [T SRR g1 ATTHG B0 St Arer &1 sfareerdt e =97 /< qi=a 8 9 T2l [qaer 02T
BT

8. [  fasrrerehat &t gfafater ERLIE R IER)

AT Ta:, B arfiF S srfa=aw 2005 (2005 T 28) Ff 9T 53 F IT-ATT (2) FIT T
IRAT T TN T g, g AL TAIT [ad1h 22 4, 2026 &7 39 ARG % &9 § Heid wdl g
S ade & v oy et S v Hmr-gew sTfafaaw 1962 (1962 &1 52) #¥ &M=y 7 F siasta
e ofia Feme B9 7T StTUwm

[FT. &. $-43016/17/2026-T8552]
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(SEZ DIVISION)
NOTIFICATION
New Delhi, the 22nd June, 2026

S.0. 3350(E).— Whereas, M/s. Heterogenous Integration Packaging Solutions Private Limited, has proposed
under section 3 of the Special Economic Zones Act, 2005 (28 of 2005), (hereinafter referred to as the said Act) to set
up a Special Economic Zone (SEZ) for Manufacturing of Semiconductors at Village Goudakasipur, District Khordha,
Tahasil Jatni, Odisha;

AND, WHEREAS, the Central Government is satisfied that requirements under sub-section (8) of section 3 of
the said Act, and other related requirements are fulfilled and it has granted letter of approval under sub-section (10) of

section 3 of the said Act for development, operation and maintenance of the above Special Economic Zone on 12 June,
2026;

NOW, THEREFORE, the Central Government, in exercise of the powers conferred by sub-section (1) of section
4 of the Special Economic Zones Act, 2005 and in pursuance of rule 8 of the Special Economic Zones Rules, 2006,
hereby notifies the 10.117 hectares area comprising the Survey numbers and the area given below in the table, namely:-

TABLE
SI. No. Name of Village/ Tehsil/ District Plot No. Area (in Acres) | Area (in Hectares)
1. Goudakasipur, Jatni, Khordha Mauza 255 (P) 14.772 5.9780
(Revenue Khata No. 166/87)
2. 258 (P) 2.171 0.8785
3. 320/509 (P) 8.057 3.2605
Total 25.00 10.117

AND, THEREFORE, the Central Government, in exercise of the powers conferred by sub-section (1) of section
13 of the Special Economic Zones Act, 2005 (28 of 2005), hereby constitutes a Committee to be called the Approval
Committee for the above Special Economic Zone for the purposes of section 14 of the said Act consisting of the
following Chairperson and Members, namely:-

1. | Development Commissioner of the Special Economic Zone Chairperson ex officio;

2. | Director or Deputy Secretary to the Government of India, Ministry of Commerce | Member ex officio;
and Industry, Department of Commerce or his nominee not below the rank of Under
Secretary to the Government of India

3. | Zonal Joint Director General of Foreign Trade having territorial jurisdiction over the | Member ex officio,
Special Economic Zone

4. | Commissioner of Customs or Central Excise having territorial jurisdiction over the | Member ex officio,
Special Economic Zone or his nominee not below the rank of Joint Commissioner

5. | Commissioner of Income Tax having territorial jurisdiction over the Special | Member ex officio,
Economic Zone or his nominee not below the rank of Joint Commissioner

6. | Director (Banking) in the Ministry of Finance, Banking Division, Government of | Member ex officio,
India

7. | Two officers, not below the rank of Joint Secretary, to be nominated by the State | Member ex officio;
Government

8. | Representative of the Developer of the zone Special invitee
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AND, THEREFORE, the Central Government, in exercise of the powers conferred by sub-section (2) of section
53 of the Special Economic Zones Act, 2005 (28 of 2005), hereby appoints the 22" June, 2026 as the date from which

the above Special Economic Zone shall be deemed to be Inland Container Depot under section 7 of the Customs Act,
1962 (52 0f 1962).

[F. No. K-43016/17/2026-SEZ]
VIMAL ANAND, Jt. Secy.
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